[Shrimati Sushila Rohatgi)

1976 alomg with the Adcounts and
thw.wm

(3) Report on the working and
activities of the Punjab National
Bank for the year endag the 3lst
December, 1875 along with the Ac-
county and the Auditor's Report
thereon

(4) Report on the working and
activities of the Bank of Baroda for
the yea; ended the 31st December,
1975 along with the Accounts and
the Auditor’s Report theieon

(3) Report on the working and
activitreg of the United Commercial
Bank for the vear ended the 3lst
Decembe1, 1975 along wath the
Accounts and Auditor’s Report
thereon

(6) Report on the working and
aclivities of the Canara Bank for
the year ended the 31st December,
1875 along with the Accounts and
the Auditor’s Report thereon,

(7) Report on the working and
activities of the Umted Bank of
India for the year endei the 3lst
December, 1975 along with the Ac-
count: gnd the Auditor’s Report
theireon

(8) Report on tne working and
activitiegs of the Dena Bank fer the
yeay ended the 21st December. 1975
along with the Accounts ang the
Auditor’s Report thereun

(8) Report on the working and
activities of the Synduiata Banl, for
the year ended the 31st Decembol,
1975 along with the Accounts and
the Audstor's Report thereon

(10) Report on the working and
activities of the Union Ban« of India
for the year ended the 31st Decem-
ber, 1975 along with the Accounts
and the Auditor's Report thereon

(11) Report on the working ¢nd
sctivitics of the Allahabad Bank for
the year ended the 31st December,
1975 along with the Accounts and
the Auditor’s Report thereon,

thereon. ([Placed in Library See
No. LT-10859/76).

NOTIFICATIONS UNDER INDIAN RAILWAYS

Act, 1880

THE MINITER OF STATE IN

THE MINISTRY OF RAILWAYS
(SHRI MOHD SHAFI QURESHI)- I
beg to lay on the Table—

(1) A copy each of the follow-
ing Notifications (ITinds and
English  wversions)  1ssued
under scelion 47 of the
Indian Rav'ways Act, 1890 —

(1) The Railwuys Red Tanff
(Fifth  Amendment) Rules,
1976, published ;n Notfica-
tion No GSR 47 n
Gazette of India dated the
28th May, 1978

(1) The Railways Red Tariif
(Sixth Amendmeni' Rules
1976, published 'y Notifica-
tion No. GSR 1013 1n
Gazette of India dated the
10th July, 1976

(in) The Bombay Port Trust
Railways (Demurrage and
Warfage) Rules, 1878, pub-
lished in Notification No.
S.0. 2812 in Gazette of
:l;#l dated the 31st July,



iPlaced in Library. See No. LT-
10080/78].

NomricaTioNs AMENDING THE TAMIL
Napv Kxroseng (RaGULATION oOF
Trape) OmoEr, 1873

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM (SHRI
ZIAUR RAHMAN ANSARI): 1 beg
to lay on the Table a copy of Noti-
fication No 345/A-1/76-a (Hind: and
English versions) published in Tamil
Nadu Government Gazette dated the
24th January, 1876 making certain
amendments to the Tami] Nadv Kero-
sene (Regulmtion of Tradey Order,
1873, under sub-section (6} of section
3 of the Essential Commuad:lies Act,
1885 read with clause rc)(iv) of the
Proclamation dated the 31=t January,
1976 issued hy the President in rela-
tion tn the State of Tamil Nadu.
[Placegd in Library. See No LT-
10961/76].

COMPANIES - (ACCFPTANCE OF DEPOSIIS)
Ampr, RULES. 1976, MONOPOLIES AND
RestricTIVE TRADE PRACTICES COVIMIS-
sioN (CuNDITIONS ©OF SERVICE  OF
CHAIRMAN AND MgMBERS) AMDT.
Rures, 1976 Axp DR\FT “cOTIFICATION
unper ComPaNies AcTt, 1956

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SH{P1 BEDA-
BRATA BARUA): I beg to lay on the
Table—

(1) A copy of the Companies
(Acceptunce of Deposits)
Amendment Rules, 1976

(Hindi and Eglish versions)
published in Nolification No.
GS8SR,_ 421(E) in Gazette of
India dated the 30th June,
1076, under sub-section (3)
of section 642 of the Compa-
nieg Ac, 1058, [Placed in

Library. See No, LT-10982/
7¢).

(3 A copy of the Monopelies
and Restrictive Trade Prac-
tices Commiission (Conditions
of Service of Chairman and
Members) Amendment Rules,
1076 (Hindi and English ver-
sions) published in Notifica-
tion No. GSR. 448(E) in
Gazette of Indig duateq the
12th July, 1976, under sub-
section (3) of section 67 of
the Monopolies and Restric~
tive Trade Practices Act,
1869. [Pleced in Library. See
No, LT-10963/78).

(3) A copy of Dreft Notification
No. 20/4/76-1GC (Hind; and
Enghsh versziong) to he jssued
under sub-section (1) of sec-
tion 620 of the Compamus
Act, 1856 making certain
amendment to Notification
Nn. S RO. 355 dated the 17th
January, 1857, under cub-sec-
tion (2) of section 620 of the
-aid Act. [Pla~eq in Librory
See No. LT-10944/761

NOTIFCATIONg  UNDER GOVERNMFNT
SaAVINGs CERTIFICATES AcT, 1959, P. O
Savinos BaANKs (2yp AmNDT.) RULES.
1976, NoTiFICATIONs UNDFR  (GENERAL
INSURANCE BUSINESS (NATIONALISA-
TION) ACT, 1972 AND UNDER EMERCERCY
Risxs (Goops) INsuraxce AcT. 1871
EsmracrNcy RISKs (UNDERTAKINGS}
InsuraNcE  Acr, 1971, Trommuy Lanp
RFVENUE  (GUJARAT ANINDT)  A-T,
1976, ETC. uTC

SHRIMAT! SUSHILA ROHATGIL
I beg to lay on the Table—

(1) A copy each of the follow-
e Notifications (Hindi and
English versions) under sub-
section 12 of the Government
Savings  Certificaleg Act,
1959: —

(i) The Post Ovfice Savings
Certificates  7Second Am-
endment) Rules, 1976. pub-
lshed dn Notiication Wo.



